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Annexure-II 

Water Quality Data of River Satluj (from upstream of Ludhiana to Harike Bridge) in Punjab Monitored 
under NWMP-2024 

Monitoring Location 

Dissolved O2 (mg/L) pH BOD (mg/L) 
Fecal Coliform  
(MPN/100ml) 

Compliance Status 
Min Max Min Max Min Max Min Max 

  > 5 mg/L 6.5-8.5 < 3 mg/L < 2500 MPN/100 ML 

RIVER SATLUJ AT LUDHIANA U/S 6.1 8.9 7.2 8.3 1 1.9 110 460 Complying 

RIVER SATLUJ AT PHILLAUR U/S 5.4 7.7 6.9 8 1 5 450 1700 Non-Complying 

RIVER SATLUJ AT PHAGWARA U/S (CHAHERU BRIDGE) 0.3 5.8 6.9 7.9 4.8 27 920 7800 Non-Complying 

RIVER SATLUJ AT PHAGWARA D/S (KANGANIWAL BRIDGE) 0.3 2.3 6.9 7.6 4.2 52 7800 490000 Non-Complying 

RIVER SATLUJ AT U/S BUDHA NALLAH (UPPER), PUNJAB 6.2 8.8 7.4 8.2 1 3 140 1700 Complying 

RIVER SATLUJ AT 100M D/S BUDHA NALA CONFL., 
LUDHIANA 

0.3 5.4 7.2 7.7 9.2 60 38000 790000 Non-Complying 

RIVER SATLUJ AT JALANDHAR U/S (PEERU SHAH KA 
DARGAH) 

0.3 0.3 6.4 7.5 54 131 110000 630000 Non-Complying 

RIVER SATLUJ AT LUDHIANA D/S 0.3 6 7.2 7.8 2.8 42 7000 170000 Non-Complying 

RIVER SATLUJ AT BOAT BDG. DHARMKOTNAKODAR ROAD, 
JALANDHAR 

0.3 8.1 7.1 7.7 1.8 40 7900 79000 Non-Complying 

RIVER SATLUJ AT JALANDHAR D/S (MALSIAN BRIDGE) 0.3 0.3 7.2 7.6 42 82 110000 460000 Non-Complying 

RIVER SATLUJ AT D/S EAST BEIN, PUNJAB 1.1 5.1 6.9 7.5 1.2 50 450 170000 Non-Complying 

RIVER SATLUJ AT BRIDGE HARIKE, AMRITSAR 5 9.7 7.4 7.9 1.2 4.2 390 2200 Non-Complying 

*Fecal Streptococci was not analysed during 2024 
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PRINCIPAL BENCH, NEW DELHI
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In the matter of:

News Item Titled "Ludhiana PPCB Report Flags 54 Dyeing Units in Buddha Nullah’s

Catchment" Appearing in The Hindustan Times Dated 25.04.2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 546/2024

News Item Titled ’'Ludhiana PPCB Report Flags 54 Dyeing Units in Buddha

Nullah ’s Catchment'’ Appearing in The Hindustan Times Dated 25.04.2024

REPLY ON BEHALF OF CENTRAL POLLUTION CONTROL BOARD

(CPCB) i.e. RESPONDENT NO 2

Most Respectfully Showeth: -

1. That Hon’ble NGT vide Order dated 13.05.2024 and Notice dated 20.05.2024

impleaded the Central Pollution Control Board (hereinafter referred as CPCB)

as Respondent no. 2. Thereby, the reply is made in succeeding paragraphs.

2. That CPCB is a statutory Board constituted under Section 3 of the Water

(Prevention and Control of Pollution) Act, 1974. It performs the functions under

the Water (Prevention and Control of Pollution) Act, 1974, The Air (Prevention

and Control of Pollution), Act 1981 and the Environment (Protection) Act, 1986.

3. That, the Nor;'ble NGT took a suo motto matter \,ide Original Application No

546 of 2024 based on News item titled "Ludhiana PPCB report flags 54 dyeing

units in Buddha Nallah’s catchment" appearing in the Hindustan Times dated

25.04.2024".

4. That the matter in the news article relates to the findings of the Punjab Pollution

Control Board in response to NGT’s directives in the case, Nitin Dhiman V State

of Punjab Original Application No. 225/2022 (hereinafter referred as OA). The

report reveals that the water from Buddha Nallah in Ludhiana is unfit for
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irrigation due to high Biochemical Oxygen Demand (BOD) and Chemical

Oxygen Demand (COD) levels. According to the report, about 54 dyeing units

are not connected to the common effluent treatment plants (hereinafter referred

as CETP) due to geographical reasons and scale of the industries. Out of these

54 dyeing units. 12 are ]arge scale, 16 are small category scattered at different

places and 26 units are situated at Industrial Area A. Ludhiana. It states that there

were 300 dyeing units operating in the district. out of which about 265 fall in the

catchment area of Buddha Nallah. which originates in Koom Kalan village and

runs parallel to Sutlej river on its south till it joins the river at Walipur Kala\

village. The report further adds that there are 108 dyeing units connected to

CETP of capacity 50 MLD (Full form). 67 dyeing units connected to CETP of

capacity 40 MLD and 36 dyeing units are connected with CETP that has a

capacity of 1 5 MLD.

5. That the Hon’ble NGT in Original Application No. 225 of 2022 with I.A No.

596/2023 and I. A No.815 of 2023 in the matter titled as '’Nitin Dhiman Fs State

of Punjab and Others" directed the Punjab State Pollution Control Board and

Municipal Corporation. Ludhiana to file status report to the action taken against

the non-compliance Units. present status of closure. compliance status of all

dyeing industries not connected to CETPs, status of dyeing industries with

regard to withdrawal and utilization of groundwater. wastewater generated by

dyeing industries, wastewater of dyeing industries received in the CETPs.

production capacity and share in CETPs. Punjab Pollution Control Board

(hereinafter referred as PPCB) has filed the status report in compliance of

Hon'ble NGT order dated 04.01.2024 (in OA No. 225/2022). The copy of the

status report Bled by PPCB in compliance of the Hon'ble NGT order dated

04.01.2024 is annexed as Annexure-l.
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6. That, it is humbly submitted that, the 18th meeting of Central Monitoring

Committee (CMC) was held on 11.01.2024 under the Chairmanship of

Secretary, Department of Water Resource, River Development and Ganga

Rejuvenation, Ministry ofJal Shakti, wherein following was directed:

"The water quality testing of Budhha Naltah may be taken up by CPCB and State

PCB in order to ascertain the improvement in water quality in the drain and

ensuring the e#'ectiveness of the completed STP projects. NRCD is to review the

Buddha Naltah Rejuvenation project separately before the next CMC meeting".

7. That in compliance of directions of the Central Monitoring Committee (CMC),

CPCB has carried out inspection and monitoring of the Buddha Nallah and River

Sutlej on 02.04.2024. Accordingly, CPCB vide its letter dated 27.05.2024 provided

the water quality data of Buddha Nallah and River Sutlej to the National River

Conservation Directorate (hereinafter referred as NRCD), Dept. of Water

Resource, River Development & Ganga Rejuvenation, Ministry ofJal Shakti. The

major findings of the said monitoring are:

i. The monitored water quality parameters of Buddha Nalla, when

compared with the General Standards for Discharge of Environmental

Pollutants prescribed under Schedule-VI of Environment (Protection)

Rules, 1986, for inland surface water and land irrigation, reveal that the

water quality was found non-complying w.r.t BOD, COD and TSS

parameters for the inland surface water standard and non-complying

w.r.t BOD and TSS parameters for land irrigation standard.

Pa
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ii. The analysis results of River Sutlej upstream (U/s) and downstream (D/s)

of Buddha Nalla were compared with the Primary Water Quality

Criteria for Outdoor Bathing and it was observed that River Sutlej D/s
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of Buddha Nalla was found non-complying w.r.t. the criteria.

iii. Comparative analysis of water quality of Buddha Nalla and river Sutlej
at D/s of Buddha Nalla for the year 2022 and 2024 reveals that
concentration of BOD, COD and TSS increased from the year 2022 to
2024

The true copy of the letter dated 27.05.2024 is annexed as Annexure-II.

8. That. it is humbly submitted that. CPCB also carried out the inspection of 04

common effluent treatment plant (CETPs) located in Ludhiana during April 22-

23, 2024 to verify the compliance status. It was observed that out of 04 CETPs,

01 CETP of 500 Kilo Litre per day (KLD) is a zero liquid discharge (ZLD)

plant and 03 CETPs were found exceeding the discharge standards. As per

environment clearance (hereinafter referred as ’EC') granted to the CETPs. the

treated water shall not be discharged into Buddha Nallah. however the three

(03) CETPs are reportedly discharging into Buddha Nallah and not complying

with the disposal condition stipulated in the environmental clearance issued by

Ministry of Environment. Forest and Climate Change (hereinafter referred as

'MoEF&CC'). The overall compliance status of the three CETPs are tabulated

below:

Sr. No

Location of CETP c Im
tahadurCETP 40 MLDITajpur Road. N.

:ntral(Focal Jail 'i strictpoln
Module) TqjpurjLudhiana Punjab. I(Punjab)
Road Near Central
ail Ludhian

(Punjab)

MLD15

Ke Road
Ludhiana

Industrial Area DyeTi-
Industrial area

Focal Point
(Phase 1 to

Phase 8)

Dyeing
industries

Tajpur Road
Ludhiana

Textile & Knitwear
Dyeing units

Industrial Zone
Bahadur Ke Road

Ludhiana

4
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Treatment system of
CETP

Physico-
chemical

followed by
biological

(SBR) process
SBR

Physico- I Physico-chemical
chemical jfollowed by biological

followed by 1 (SBR) process

biological
(SBR) process

Designed capacity 40 MLD 5

Status of operation
during inspection

Operational Operational Operational

OCEMS
Installed

Yes

No

Yes

No

Yes

NoValidity of Water
IConsent/Authorization

Compliance Status Flii;mma
(w.r.t BOD,
COD and

Chloride,
sulphide

parameter) and
discharge

condition of
MoEF&CC

Non-
compliance
(w.r.t BOD,
COD and
chloride

parameters)
and discharge
condition of
MoEF&CC

Non-compliance
(w.r.t BOD, COD,

Chloride and

Sulphide) and

Idischarge condition o
MoEF&CC

Final discharge t Nallah

Further, it is humbly submitted that based on the observed non-compliance in the

CETPs discharging into Buddha Nallah, CPCB has issued Direction dated

12.08.2024 under Section 18(1)(b) of the Water (Prevention and Control of

Pollution) Act, 1974 to Punjab Pollution Control Board to take appropriate action

including imposing environmental compensation. The true copy of the direction

dated 12.08.2024 issued to Punjab PCB is annexed as ANNEXURE-III.

9. The answering respondent craves leave of the Hon’ble Tribunal to file additional

reply, in future, if required.

ChaudhRL
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10. That in the light of the above submission, it is respectfully submitted that this

Answering Respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

passed by this Hon'ble Tribunal in the instant Original Application.

Singh)

m Scientist 'E
Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 546/2024

News Item Titled ''Ludhiana PPCB Report Flags 54 Dyeing Units in Buddha

Nullah’s Catchment’' Appearing in The Hindustan Times Dated 25.04.2024

AFFIDAVIT

I, Kamlesh Singh, working as Scientist 'E’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 2 in the above matter,

do hereby solemnly affirm, declare on oath and state as under:-

’life
1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant with

the facts and circumstances of the present case on the basis of the information

derived from the official records, and hence, I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit

as I am competent to swear this affidavit.

3. That the accompanying reply has been drafted and filed under my instructions

and authority the contents thereof are true and correct on the basis of the record

maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and

and are not repeated herein for the sake of brevity.

explained to me

DiP6NENT

WW]RIIIijSuB:shi IIF ::::
!;entral Pollution Control Board

wtlw.mqdqaql3qfiM+nag,qnavt6n
_Wo Env. Folest & CHmate Change, Govt. of India

qRin qm, lg aqq wn,-R?a–110032
hivesh Bhawan, East Arjun Nagar, Delhi-110032
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VERIFICATION

1 3 AUG 2024
Verified at New Delhi on this day of - - 2024 that the contents of the above reply

are correct and true on the basis of the records of the case as mentioned in the day-to-

day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated

Q.L. Chau
of De\hi,+.C .T

4543
Regd' No

kT. OF_

JIIIIId:11Sr1Hr/agA IFi n g r

q q:113 \1:[ !if1n}PH:c:ii;f $1tgOalLg ! R=H1r1:r
_Wo Env' Folest & Climate Change. Govt of India

qRiw qm. Wf @ nR.M–110032
Padvesh Bhawan, EastAdun Nag© Delhi_1 10032

ATI,'qSTED
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BRIEF NOTE ON WATER QUALITY OF BUDDHA NALLA AND RIVER SUTLEJ 

AT UPSTREAM AND DOWNSTREAM OF BUDDHA NALLA 

 

In pursuance to communication received from NRCD regarding water quality of Buddha Nalla 

Drain, CPCB has carried out water quality monitoring of River Sutlej and Buddha Nalla jointly 

with Punjab Pollution Control Board during the month of April 2024. Further, the water quality 

data of River Sutlej U/s and D/s Ludhiana for the year 2023 is attached as Annexure. 

 

Water Quality of Buddha Nalla and River Sutlej at Upstream (u/s) and Downstream (d/s) of 

Buddha Nalla with respect to Physico-chemical and Biological parameters are placed in table 

1 and 2.  

 

Table 1: Analytical results of Buddha Nalla 

 

 

Table 2: Analytical Results of River Sutlej 

 

 

 

 

Sr. no. 
Monitoring 

Locations 

Sampling 

Date 

Parameters 

pH BOD 

(mg/

L) 

COD 

(mg/L) 

TSS 

(mg/L) 

Chloride 

(mg/L) 

Fecal 

Coliform 

(MPN/100 

ml) 

General Effluent Discharge 

Standards as per Schedule-VI of 

E (P) Rules, 1986 

5.5-9.0 30 250 100 - - 

1 Buddha 

Nalla 
02.04.2024 7.2 161 456 328 - 49 x 105 

2 Buddha 

Nalla 
29.09.2022 6.7 77 322 322 272 - 

Sr. 

No. 

Monitoring 

Location 
Sampling Date 

Parameters 

DO 

(mg/L) 
pH 

BOD 

(mg/L) 

Fecal Coliform 

(MPN/100 ml) 

Primary Water Quality Criteria for 

Outdoor Bathing 
> 5 mg/L 6.5-8.5 <3 mg/L 

< 2500 MPN/ 

100mL 

1 River Sutlej U/s  

Buddha Nalla 
02.04.2024 8.9 8.1 1.7 200 

2 River Sutlej D/s  

Buddha Nalla   
02.04.2024 4.7 7.6 8 13 x 105 

3 River Sutlej U/s 

Buddha Nalla 
29.09.2022 6.8 7.9 1.9 33 x 102 

4 River Sutlej D/s  

Buddha Nalla 
29.09.2022 5.5 7.8 3 230 
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Close examination of Water quality data reveals following observations: 

 

1. The water quality data of Buddha Nalla were compared with the General Effluent 

Discharge Standards as per Schedule-VI of E (P) Rules, 1986. The analytical reveals 

that the water quality was found non- complying w.r.t. BOD, COD and TSS. 

 

2. The analysis results of River Sutlej U/s and D/s of Buddha Nalla were compared with 

the Primary Water Quality Criteria for Outdoor Bathing and it was observed that River 

Sutlej D/s of Buddha Nalla was found non-complying w.r.t. the criteria. 

 

3. Comparative analysis of water quality of Buddha Nalla and river Sutlej at d/s of Buddha 

Nalla for the year 2022 and 2024 reveals that concentration of BOD, COD and TSS 

increased from the year 2022 to 2024.  

 

 

*************************** 
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Annexure 

 

 

 NWMP WATER QUALITY DATA OF RIVER SUTLEJ U/s & D/s LUDHIANA 

2023: 
        

Sr. 

No. 

Sampl

ing 

Month 

Name Of 

Monitoring 

Location 

Dissolved 

O2 

(mg/L) 

pH 
BOD 

(mg/L) 

Fecal 

Coliform  

(MPN/100

ml) 

1 

Jan 

RIVER 

SUTLEJ AT 

LUDHIANA 

U/S 

8.0 8.0 1(BDL) 260 

Feb 8.8 8.1 1(BDL) 780 

Mar 8.4 8.2 1(BDL) 310 

Apr 7.6 8.1 1(BDL) 460 

May 7.6 7.8 1(BDL) 320 

Jun 6.3 8.0 1.8 330 

Jul 6.8 8.1 1(BDL) 380 

Aug 7.1 7.9 1(BDL) 270 

Sep 7.0 7.6 1(BDL) 230 

Oct 6.8 7.8 1(BDL) 310 

Nov 7.6 8.3 1(BDL) 260 

Dec 7.2 8.2 1(BDL) 130 

2 

Jan 

RIVER 

SUTLEJ AT 

LUDHIANA 

D/S 

3.5 7.2 13.0 47000 

Feb 1.6 7.4 25.0 260000 

Mar 3.9 7.2 45.0 330000 

Apr 0.3(BDL) 7.4 75.0 1700000 

May 0.3(BDL) 7.6 32.0 490000 

Jun 0.3(BDL) 7.3 45.0 940000 

Jul 5.7 7.9 2.3 46000 

Aug 6.6 7.9 4.5 20000 

Sep 3.2 7.4 8.0 79000 

Oct 3.9 7.4 4.0 17000 

Nov 6.4 7.3 7.0 49000 

Dec 6.0 7.6 7.0 39000 
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Item No. 08  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 546/2024 

News item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha 
Nullah’s catchment" appearing in the Hindustan Times dated 25.04.2024  

Date of hearing: 13.05.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

ORDER 

1. This Original Application is registered suo-motu on the basis of the 

news item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha 

Nullah’s catchment" appearing in the Hindustan Times dated 

25.04.2024. 

2. The matter relates to the findings of the Punjab Pollution Control 

Board in response to NGT’s directives in the case, Nitin Dhiman V State 

of Punjab (OA No. 225/2022).  The report reveals that the water from 

Buddha Nallah in Ludhiana is unfit for irrigation due to high Biochemical 

Oxygen Demand (BOD) and Chemical Oxygen Demand (COD) levels from 

dyeing units. However residents of the area have claimed that the colour 

of the water is pitch black and showcases the chemical mixed, but the 

reports of the PPCB show concentration of COD and BOD, which do not 

involve the dyeing units waste.  

3. According to the report, about 54 dyeing units are not connected to 

the common effluent treatment plants (CETP) due to geographical 

reasons and scale of the industries. Out of these 54 dyeing units, 12 are 

Annexure-IV

29

65

40

107
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large scale, 16 are small category scattered at different places and 26 

units are situated at Industrial Area A, Ludhiana. It states that there 

were 300 dyeing units operating in the district, out of which about 265 

fall in the catchment area of Buddha Nallah, which originates in Koom 

Kalan village and runs parallel to Sutlej river on its south till it joins the 

river at Walipur Kalan village. The report further adds that there are 108 

dyeing units connected to CETP of capacity 50 MLD, 67 dyeing units 

connected to CETP of capacity 40 MLD and 36 dyeing units are 

connected with CETP that has a capacity of 15 MLD. 

4. The article alleges that despite substantial investments in the 

rejuvenation of Buddha Nullah, environmental activists have raised 

concerns over the findings of the report and stated that the NGT should 

conduct sampling from the independent body and with the presence of 

locals, without any prior warning to the industrialists. The article alleges 

that the PPCB is not doing its duty. It comes up with baseless reports 

which do not match with the current status and it always does inspection 

and checking at dyeing units after prior information.  

5. The news item raises substantial issue relating to compliance of the 

environmental norms 

6. Power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.   

7. Hence, we implead following as respondents in this matter: 

(i). Punjab Pollution Control Board, Through its Member 

Secretary Head Office, Vatavaran Bhawan, PPCB, Nabha 

Road, Patiala 

30
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3 

(ii). Central Pollution Control Board, Through its Member 

Secretary Parivesh Bhawan, East Arjun Nagar, Delhi-

110032 

(iii). Deputy Commissioner, Ludhiana Deputy Commissioner 

Office, Ludhiana– 141001 

8. Let notice be issued to the above Respondents for filing their 

response, at least one week before next date of hearing. 

9. Another matter being O.A. No. 225/2022 is pending before the 

Tribunal involving the same issue.  

10. This OA be listed along with O.A. No. 225/2022 on 14.08.2024. 

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 
May 13, 2024 
OA No. 546/2024 
HB 
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MtNtsTRy OF EitVtRONilEt{T, FOREST & CLII ATE CHANGE, GOW. OF INDIA

Dated:1108.2024

Sneed Post

CPCB/IPC-VI/CETP-I ud hiana/-4({

To

The Member Secretary
Punjab Pollution Conhol Board
Vatavaran Bhawan, Nabha Road
Patiala Punjab

Subject: Directions under section 1S(1)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 regarding non-compliance status of four CETPs
namely A. 40 MLD CETP- near central Jail, Tajpur Road (Focal point
Module), Ludhiana, Punjab, B. S0 MLD CETp Tajpur-Rahon Road
clustero Ludhianan near central Jail, Tajpur Road, Ludhiana, punjab, c.
15 MLD CETP- Bahadurke Road, Ludhiana, punjab and D. 500 KLD
CETP, Plot No. D-260-261, Phase-VIII, Focal point, Ludhiana, punjab.

WHEREAS, amongst others, under Section 17 of the Water (Prevention & Control of
Pollution) Act,1974, one of the functions ofthe State Pollution Conhol Board (SPCB), (or
Pollution Control Committee for Union Territories) constituted under the Water (Prevention
& Conhol of Pollution) Act,1974 is to plan a comprehensive programme for prevention,
control or abatement of pollution of streams and wells located in the State and to secure the
execution therefore; and

WHEREAS, amongst others, under Section 16 of the Water (Prevention & Control of
Pollution) Act,1974 and the Air (Prevention and Control of Pollution) Act, 1981, one of the
functions of the Central Pollution Control Board (CPCB), constituted under the Water
(Prevention & Conhol of Pollution) Act, 1974 is to coordinate activities of the State
Pollution Control Boards and Pollution Control Committees and to provide technical
assistance and guidance to SPCBs/PCCs; and

WHEREAS, amongst others, under Section 16 of the Water (Prevention & Control of
Pollution) Act,1974, one of the functions of the Central Pollution Control Board (CpCB),
is to promote cleanliness of streams and wells in different areas of the State; and

WHEREAS, the Central Government has notified the standards for discharge of
environmental pollutants from various categories of industries, Common Effluent Treatment
Plants (CETPs) and Sewage Treatment Plants (STPs) under the Environment (Protection)
Act, 1986 and the rules framed there under; and

T

'qfravT $Tqr' {qT *d{ qrn, m-110032
Parivesh Bhawan, East Arjun Nagar, New Delhi - 110032
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WHBREAS, there is a need to ilculcate the habit of selt'-rnonitoring within the CETPs tbr

complying with the prescribed standards ancl this can be achieved by installing Onlinc

Continuous Effluent Monitoring Systent (OCEMS); attd

WHEREAS, four CETPs namely (i) CETP - 40 MLD near Central Jail, Tajpur Road (Focal

Poilt Module), Ludhiana, Pr.rnjab, (ii) CETP - 50 MLD Tajpur-Rahou Road Cluster,

I-udhiana, near C'entral Jail, Tajpur Road, Ludhiana, Punjab, (iii) CETP - l5 MLD

Balradurke Road, Ludhiana, Punjab an<l(iv) CETP - 500 KLD CETP, Plot No. D-260-261'

Phase-Vlll, f:ocal Point, Ludhiana, Punjab were inspected by CPCB officials along with

officials of Punlab PCB cluring 22.04.2024 and23.04.2024 based on the cotrrrnunication of

the central Monitoring committee (cMC) with cPCB, Following major observations werc

made:

A. CE'IP - 40 MLD, near Ccntral Jail, Tajpur Road (t'ocal Point Module),

Ludhiana, Punjab (herein after rcl'errcd as CETP):

I. During the visit on22,04.2024,thc CETP was fbund operational with thc flow ratc

of 29 MLD. The CETP receives effluent through dedicated underground pipeline

and the trcatment is bascd on Scqucntial Batch Rcactor (SIIR) tcchnology. It was

inlbnned that the ClllTP is discharging the treated e{lluent into Br"rdha Nallah (which

meets River Sutlej) tlrrough underground pipeline fiom CtrTP. However, as per the

Environmental Clearance (EC) issued by MoEF&CC to the CETP dated 03.05.2013'

"the treated wastewater will be used for inigation" and it is also tnerttioned irr the

special tenrrs & conditions tltat,"There,shall be no disc'harge inlo Buelha Nullah"'

IL 'l'he consent under the Air Act, l98l is valid upto 29.12,2024 and the Attthorizatiort

under the Hazardous and Other Wastes (Managernent & Transboundary Movement)

Rules, 2016 is valid upto 19.12.2024 for thc opcration of 40 Ml-D CEI'P. Howcvcr,

the consent under the Water Act. l9l4 was valid till 15.05.2023. The CF,TP has

applied l'or renewal olconsent to PPCB on 07.09.2023.

III. It was reporled tl^rat 12 Dyeing and Printing uuits have obtained tnernbcrship llotn

CETP. It was also infonned by the CETP operator that inlet norms fbr CETP is not

prescribed in the consent.

IV. Grab samples were collected fiom the CETP during monitoring. The analysis result

of samplcs collectcd frorn CETP outlct rcvcals that IIOD:54 mg/l (Standard: l0
rng/l), COD:262 rng/l (Standard:250 rng/l), Clhloride:22tt4 rng/l (Standard: 1000

nrg/l)) ancl Sulphide:2.4 mglL (Standard: 2 mgll) cxcceds thc notificd ci'flucnt

discharge standards for CE fP. Remaining monitored parameters arc within thc

prescribed standards.
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VII.

II.

III

B

Grab sample were also collected fl'orn the Sequential Batch Reactor (SBR) tank fbr

MLSS & MLVSS. Thc analysis rcsult rcveals that thc conccntration of MI'SS: 4661

rng/l (Designed range: 5000-7000 mg/l) and concentration of Ml-VSS: 3000 rng/l

(Designed range: 3500-4200 mg/l) are less than the designed range, which indicates

the poor operation of the SIIR.

The CETp has installed Online Continuous Effluent Monitoring Systern (OCEMS)

at thc final outlet of trcatccl clflucnt for the paramctcrs- pH, TSS, COD' BOD with

connectivity to PPCB & CPCB servers, During thc visit, thc ocllMS was fbund

operational and variation in OCEMS reading compared with the rnonitored results

was also reportcd which indicates the improper working / validation / calibration of

OCEMS system.

Thc CETP h,as provirlecl sludge storagc facility ancl obtaincd membership from M/s

Re-sustainability Lirnited (M/s Ranky Enviro Engineers Linrited)' 'fhe CETP had

disposed 3517.235 MT sludge (as per the log book records) during the year 2023-

24.

CETP - 50 MLD, Taipur-Rahon Iload cluster, Ludhiana, near central Jail,

Tajpur Road, l,udhiana' Punjab.

During the visit on22.04.2024,the CETP was found operational with the flow rate

of 46 MLD. Thc CETP receivcs cfflucnt through de<Jicated undcrground pipclinc

and the treatment is based on Sequential Batch Reactor (SBR) technology lt was

informcd that as pcl tltc conscnt, thc CETP is pennittcd to dischargc thc trcatcd

cflfluc't i'to Budha Nallah (which nrects Rivcr Sutlcj) through underground pipclinc

fl.orn cETP. However, as per the EC issued by MoEF&CC to the GETP dated

03.05.2013, "thc trcatcd wastewater will bc uscd for irrigation" and it is also

rnentioned in the specialtenls & conditiolslhal,"There shall he no dischurge inlo

Bttdha Nallah".

The consent undcr thc Air Act, 198 I is valid upto 3l ,03.2026 for the opcration of 50

MLD CETP. However, the Authorization under the Hazardous anci Other Wastes

(Management & Transboundary Movement) Itules, 2016 was valid till 04'12'2023

andtheconsentutrdertheWaterAct, lgT4wasvalidtill 22'082023''l'hcCE'l'Phas

applied lor renewal ol'consent and authorization to PPCB on 31.Ott.2023.

It was reported that ll0 Dyeing and Printing units have obtairred nrembership fi'om

CETP, It was also informed by the CETP operator that inlet nonns for CETP is not

prescribcd in thc consent,

Grab salrples were collected fiorn the Ct1'IP during monitoring' 'Ihe analysis resr'rlt

olsamplcs collcctcd from Ctj'fP orttlct t'cvcals that IIOD: l2tt mg/l (Standald: -10

3
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VI

VII.

III

mg/l), coD: 382 rng/l (Standard: 250 mg/l) and chloride: l7l3 rng/l (Standard: 1000

mg/l) exceeds thc notified effluent discliargc standards for CE'|P' Rcmaining

morritored parameters are within the prescribed standards'

Grab sarnple were also collected f}om the Sequcntial Batch Reactor (SBR) tank tbr

MLSS & MLVSS. The analysis rcsult rcveals that thc couccntration of MLSS: 300

rng/l (Designecl value: 5000 rng/l) and concentration of MLVSS: 2l 5 mg/l (Designed

valuc: 4000 mg/l) arc lcss than thc dcsigncd values, which indicatcs thc poor

operation of thc SBR.

The cETP has installed online continuous Effluent Monitoring Systern (ocEMS)

at the final outlet of treated wastewatcr for thc parametcrs- pH, TSS, COD' BOD

with connectivity to PPCB & CPCB servers. During the visrt, the OCEMS was fbr'rnd

opcrational and variation in OCEMS rcacling comparcd with thc monitorcd rcsults

was also reported which irrdicates the improper workipg / validation / calibration of

OCEMS system.

During tl.re visit, it was observed that the GETP has provided sludge storage facility

and obtained membership fi'orn M/s l{e-sgstainability Limited (Mis l{arnky linvilo

Enginccrs Limitcd) lor disposal of sludgc. Thc CETP had disposcd 1597'20 M'l'

sludge during the year 2023-24 through'l'SDFand further, as per log book records'

about 173 MT was stored in the premises'

C.CETP-lSMLDCETP.BahadurkeRoad,Ludhiana,Punjab.

I. During the visit on 22.04.2024,lhe CETP was fbund operational with the flow rate

ol I 1.26 MLD. 'fhc CETp rcccivcs cffluent through dcdicatcd undcrground pipclinc

and thc treatmcnt is bascd on Scquential Batch Rcactor (sBR) technology' [t was

infblned tliar the CETP is discharging the treated ef'fluent into Budha Nallah (which

mcets Rivcr Sutlej) through undcrground pipclinc from thc CETP' Howcvcr' as pcr

EC issucd by MoEF&CC on 08.12.2014, thc cllTP is rcquircd lo cstablish aTcrrt

I-iquid Discharge sYStem'

II. Thc conscnt undcr thc Air Act, l98l is valid upto 31.01.2025 lor thc opcration of' I 5

MLD CETP. Llowever, the consent under the Water Act' 1974 u'as valid till

04.01.2023 ancl thc Authorization undcr thc l-lazardous and othcr wastcs

(Managernent & l'ransboundary Movement) Itules. 2016 was valid till 04'10'2022

for which the CETP has applied for renewal to PPCB'

It was reported that 36 Dyeing/Printing/washing units have obtained membership

from CETP and connected to the CETP at the time ol'visit. It was also infbnned by

thc CETP opcrator tl-rat inlct norms for CIETP is not prcscribcd in thc conscnt'
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VII

II

Grab sarnples were collected from the CETP during monitoring. The analysis resulls

of sample collecte<j frorn CETP outlet reveais tliat BOD: 243 mg/l (Standard: 30

mg/l), COD: 587 mg/l (Standard: 250 rng/l), Chloride: 1904 rng/l (Standard: 1000

mg/l) and Sulphide: l6 mg/l (Standard: 2 mg/l) exceeds the notified effluent

clischargc standards for CETP. Rcmaining monitorcd parameters arc within thc

prescribed standards.

Grab samples wcre collected from thc Sequcntial Batch Ileactor (SBR) tank for

MLSS & MLVSS. The sarnple analysis results rcvcals that the concetltratiotr ol'

MLSS: 2639 mgll (Designed value: 4840 rng/l) and concentration MLVSS: ll79

mg/l (DesigncrJ valuc: 3872 mgll) arc lcss than thc designcd valucs, which indicatcs

the poor operation of the SBR.

Thc CETP has installcd Online Continuous Efflucnt Monitoring Systcrn (OCEMS)

at the final outlet of treated effluent for the parameters- pH, TSS, COD. BOD with

connectivity to PPCB & CPCB servers, During the visit, the OCEMS was fbund

operational and variation in OCEMS reading comparcd with the rnonitorcd rcsults

was also reported which indicates the improper working / validatiorr / calibration of

OCEMS systcm.

Durilg the visit, it was observed that the Ctl"l'P has provided sludge storage facilrty

and obtained membership from M/s Re-sustainability Limited (M/s l{amky Enviro

Engineers Limitccl) for disposal of sludgc. 'fhe CIETP had disposcd 602'685 MT

sludge during the period of 02,04.2023 to 3l .03'2024, through TSDF.

D. CETP - 5OO KLD CETP,

Ludhiana, Punjab.

Plot No. D-260-261, Phase-VlII, t'ocal Point.

During thc visit on23.04.2024,thc CETP was found opcrational with thc flow ratc

of 450 KLD. It is infbnned that the CETP receives effluent through dedicated tankers

from member units through vehiclcs (56 in nurnbcr) equippcd with GPS system fbr

carrying efflucnt. fhc CETP compriscd of physico-chcrnical proccss lollowcd by

Iiltration, two stage Reverse Osmosis (l{O) tbllowed by evaporator to achieve ZL[)

as pcr thc conscnt and EC condition,

The Air consent is vatid gpto 30.06.2028 and the Water consent is valid Lrpto

30.06.2027 for thc opcration of 500 KLD CETP. Howcver, the Authorization under

the I-lazardous and Other Wastes (Management & 'lransboundary Movement) Rules'

2016 was valid till 16.06.2021. It was infbrrned that the CEI-P has applied lor

rencwalof authorization to PPCB on 01.10,2021'

It was reported that l6l3 Electroplating industries / Metal Surface Treattnent units

have obtaincd membcrship from CETP and connccted to the CETP at thc timc of

I,
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IV

visit. It was also infomred by the CETP operator that inlet nomts fbr CEI-P is not

prcscribed in thc conscnt.

On the day of visit, it was observed that the flow meters are installed at RO Feed,

RO Rejcct, Evaporators Vcssels fced and Evaporator conccntratc. It was reporlcd

that the CETP havc not installed differcntial pressure gauge systcm at Catiot-t-Anion

and Carbon filter systems which can be used to indicate the choking/scaling of
filtration systcm.

During the visit, grab sanrples were collected fi'onr the RO outlet of'CETP. The

analysis result reveals that treated effluent is cornplying with the notilled discharge

standards. Dischargc of cfflucnt from thc CETP premiscs was ltot obscrvcd dr"rring

visit. It is reported that treated eftluent (RO Permeate and Condensate) is used for

cooling tower makeup watcr, plantation, gardcning, watcring to MC parks, DC

office, NH-95, constluction work, The CETP has also made agreement with M/s

Vardhrnan Special Steels Linrited C-58, Focalpoint Phase-3, Ludhiana, to take 100

I(LD trcatcd cfflucnt through taukcrs for using in differcnt pulposc as pcr

requirernent. lrurthenrrore, the CEl'P operator has maiutained the rccords of thc

trcatcd efflucnt takcn by thc users lbr gardcning, construction activitics & industrial

usc and others. l'he CETP has establishcd an Environmcntal laboratory

The CETP has installed OCEMS (Electronragnetic flow meter, Pl-Z canrera) at the

final outlct / RO pcrmcatc which is connectcd to CPCB/PPCB portal in contpliancc

o1'CPCB directions.

VII. The CETP has installed 05 KLD Sl'P with Moving Bcd Biolrlm Rcactor (MtsUR)

fbr treatment of domestic wastewater.

AND, NOW, TITEREFORE, in exercise ol'powers confened uttder section lB( I ) (b) of'

the Water (Prevention & Controlof Pollution) Act, 1974 and Air (Prevention and control ol-

pollution) Act, 1981, Punjab Pollution Control Board (PPCB) is hereby directcd to takc

appropriate action includiug irnposing environrnental compensation and to ensure that

CETPs are operated ensuring.

Opcration/augmcntation of the trcatntcnt systcm, appropriatcly, s0 as to mcct thc

prescribed discharge standards and to comply with the disposal condition mentioned

in the Environmental clearance by MoEF & CC dated 03.05.2013 and 08. I 2.2014 in

thc aforcsaid 40 MI-D,50 MLD and l5 MLD CETPs. Furtlrcr, to stop dischargrng

o1'treated effluent into Buddha Nallah frorn the 50 MLD CETP,40 MLD CII'|P and

l5 Ml-D CII'fPs.
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b. With valid consent uncler the Waler Acl-1974 / Authorization under the Flazardous

and other wastes (Management & Transboundaty Movement) Rulcs, 2016 from

PPCB and cornply with all the conditions mentioned thereof'

c. Undertaking regular calibration, maintenance and validation of the OCEMS

analysers as per standard operating procedures/recommendatiorrs of thc supplicrs, so

as to ensure generation of continuous & reliable data'

Further, PPCB is also hereby directed:

a. To prescribe disposal condition to respective CETPs in accordance with the

Environmentalclearance by MoEF&CC dated 03.05,2013 and 08'12.2014.

b. To prescribe the inlet standard for CETP in accordance to the CUl-P notificatiorr

dated 0l .01 .2016.

c. To rcgularly undertakc vcrification of mcmbcr industrics of the CETP fbr cnsuring

proper operation of PETP/ETP by individual member industry'

The action taken by PPCB be intimatcd to CPCB within 15 days ol rcceipt of thesc

directions.

(Bharat Kumar Sharma)
Member SecretarY

Copy to:

L 'Ihe Chairman
Punjab Pollution Control Board

Vatavaran Bhawan, Nabha Road

Patiala Punjab

for infbmration, please

The Additional Secretary (CP Division)

Ministry of Environment, Forests & Climate

Change,

Prithvi Wing, 2nd Floor, lndira Paryavaran

Bhawan, Jor Bagh Road,

New Delhi-110 003.

for information, pleasc
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3 1'he Regional Director (Chandigarh)

Central Pollution Control Board

BSNL Telephone Exchange, 2'"t F'loor

Sector -49C, Chandigarh - 160047

Divisional I{ead, WQM-1,

CPCB, Delhi

fbr fbllow-up, please

fbr infbnnatiou. please

for information, please,

fbr uploading on CPCB

wcbsitc, plcasc.

4.

5, Divisional Head,lPC-VI,
CPCB, Delhi

Divisional IIead, Il'
CIPCB, Dclhi

w

(Bharat Kuk*^,
g">
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